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Regulations, Orders, Notifications and Rules, of the Government of 
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Papers extracted from the Gazette of India and Provincial 

Gazettes. Orders of Commandants of Volunteers Corps
HOME DEPARTMENT 

NOTIFICATIONS 
The 15th August 1945

No. 2288-C.—The following notification by the Govern
ment of India is republished for general information.

Bv order of the Governor 
R. A. E. WILLIAMS

capable of being used in the manufacture of explosives; 
all of which substances are hereinafter referred to as 
explosive substances.”

S. R. KAIWAR 
Dy. Secy, to the Govt, of India

FINANCE DEPARTMENT 
NOTIFICATION 

The 3rd August 1945
No. 4G83-P.,—The following notification, issued by tho 

Gov-.*rnment of India in the Finance Department, is repub
lished for general, information.

Chief Secretary to Government
New Ddhi, 21st July 1945

^ No. 5-DC(13)/45—In exercise of the powers conferred by 
section 2 of the Defence of India Act, 1939 (XXXV of 
1939), the Central Government is pleased to direct that 
the following further amendments shall be made in the 
Defence of India Rules, namely :—

In rule 119 of the said Rules—
(1) in sub-rule (1) the words “ and thereupon the 

persons, corporation, firm or person concerned shall be 
deemed to have been duly informed of the order ” shall be 
omitted ;

By order of the Governor 
B. MUKERJI

Deputy Secretary to Government 
Simla, 1st June 1945

No. F.20(2)-Ex. 11/45—In excrcis - of the powers con
ferred by clause (a) of sub-section (2) of section 241 of 
the Government of India Act, 1935, the Governor-General 
in Council is pleased to direct that the following amend
ment shall be made in the Fundamental Rules, namely :— 

In rule 45-A of the said Rules, to clause IV (c) (ii), the 
following shall be added, namely :—

“ or

(2) in sub-rule (1A) the words “ and all persons whom 
the order concerns shall, upon its notification, be deemed 
to have been duly informed of it ” shall be omitted ;

(3) after sub-rule (1 A) the following sub-rule shall be 
inserted, namely :—

“ (IB) If iQ the course of any judicial P^ding« who Bub,etg without iaaion the residenoe
question arises whether a person was duly informed of 8U ppllet to him 

an order mado m pursuance of these Rules, compliance rr 
with sub-rule (1) of, in a case to which sub-rule (1A) 
applies, the notification of tho order, shall be conclusive 
proof that bo was so informed; but a failure to comply 1 
with sub-rule (1)—

(i) shall not- preclude proof by othor means 
that he was so informed ; and

(ii) shall not affect the validity of the order ”. .
S. R. KAIWAR

a
K. R. P,;AIYANGAR 

Dy. Secy, to.ihe Govt, of India

;
COMMERCE AND LABOUR DEPARTMENT 

NOTIFICATION
The 14th August 1945

No. 3779-Com.—The following Resolution by the Govern- 
Dy. Secy, to the Govt, of India ment of India in the Department of Commerce is repub

lished for general information.
i

The 15th August 1945
■ No. 2289-0.—The following notifications by the Govern

ment of India is republished for general information.
By order of the Governor

WILLIAMS Indian Seamen
Chief Secretary to Government New Ddhi m Jul m6

DEFENCE DEPARTMENT No. HI(8)/45-War—The Central Government has
New Ddhi, 14th July 1945 decided that the War Pensions and Detention Allowances

, No. 5-DC(23)/45—In exeroise of the powers conferred (Indian Seamen) Scheme, 1942, and the Compensation to 
by section 2 of the Defence of India Act, 1939 (XXXV ot jn(jian Seamen (War Damago to Effects) Scheme, 1942, 
1939), the Central Government is pleased to direct that published with the Resolution of the Government of India 
the following further amendment shall be made in the fn the Department of Commerce N<5. 275-M. II (20)/41-War, 
Defence of India Rules, namelydated the 14th - February 1942, shall be revised as 

For rule 128 the following rule shall be substituted, follows/—

y

Bv order of the Governor 
J. E. MAHER 

Secretary to Government

namely:—
“ 128. General powers to arrest without warrant—Any 

Police officer may arrest without warrant any person who
is reasonably suspected of having committed or of oommit- ... „ ,
tins or of being about to commit a contravontion of rule 1. Short title and commencement-^-(J) lhis Scheme may 
12 17 27, 49, 51, 51A, 51B, 52, 53, 67, 59A, 76A, 78, 87A, be called the War Pensions and Detention Allowances
RO* filE 89 118 *119 or 120 or of any order or direction (Indian Seamen) Scheme, 1945.
made or riven uAder any of the said rules. ‘ (2) It shall be deemed to have come into force with

8 New Delhi, 14th July 1945 effect from the 1st May 1944. •
No 5 DC(25)/45__In exercise of the powers conferred 2. Persons to whom the Scheme applies—(1) This Scheme

bv section 2 of the Defence of India Act, 1939 (XXXV of applies to any person [not being a member of His Majesty’
1939) the Central Government is pleased to direct that . naval forces or a person mentioned in sub-clause (2) of this

following further amondment shall be mado in the clause] who is employed or engaged in sea-going service aa
Defenco of India Rules, namely the master or a member of the crew of a British Indian

For clause (c) of sub-rule (1) of rule 54 of tho said Rules, ship. . , . . .
ih* following clause shall be substituted, namely (2) This Scheme does not apply to any person who is

“ (c) substances which are, or are declared to be, employed or engaged as a member of tho crew of a British 
losivcs within the meaning of tho Indian Explosives Indian ship for no remuneration or nominal remuneration 

*1884, or which are declared in the Order to be only.

THE WAR PENSIONS AND DETENTION 
ALLOWANCES (INDIAN SEAMEN) 

SCHEME, 1945

’8

the
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- ■ ,h. d.« <» -*>* “ “ “ pro°““b,e t0' “* W. ThP General Clauses Act, 1897, M back in India^ ^ Central Government may3- the^rpretation ofthis'Scheme as it aPPllf8..orJtil s^^ that seaman or to any class of s«ch ^

toathoB?nterpretation of aCentral Act. thing repugnant An ^ectm Seam(I»-For the purposes of this'
(2) In this Scheme, unless there . sea clas„fication o/ belong to the class which is

the subject or contest,- a 6hip registered a seaman sn ^ of the Second Schedule. to
(а) “ British Indian stnp Act, 1838, or the ° h _n the second the pTe.war rate of pay appro.

under the Bombay Coasting this Scheme m relatw1^ ^ch at tho relevant date the
Indian Registration of Ship Act , ^ the p 0Ses thi^b ^ ^ capacity ^

Provided that a shlP^^e shall not be deemed to be F m -n was employed® ^ q/ Disablement^(1) ^
of private amusement or pie f thi8 Scheme ; Ascertainment } £ wtich is directly attributable
a British Indian ship ^ ^^ a seaman, means *nyof a seaman suffers dmablem ^ ^ detention the degree of

(б) “dependant , m r 1 t^^ seliman, that is tc^ say,. fo & qualifying J.b* asses8ed and certified in accord.
the following relati - bag not attained the ao ... that disablement provisions of this clause by

«v “ass sjgtesrss.**
oftCeamiits ^T^tral Goverm J) ^ Messed

agy.^ cssl - • ■»»»•»»zsn SA"-s* t^-sasssws
other restraint of the seaman or h P .g ^ the hunu P provisions of sub-clause (2) of this >
reason of the existence of a state of war wn (3) Su^eCL^ee of disablement shall be assessed by
service of a British Indian ship> > a seaTnan, means a clauee, the dg• between the condition of disable-

(d) 11 eligible child , u?r l^t_ attained the age of four- making a co' P and the condition of a normal healthy
child of the seaman who has not later than mentetthe - ithout taking into account his
teen years and who was born at any ^ ^ u__ male of tho sam^ag^ ^ ^ &ny other gpocific tmde
nine months after the rele id legitimate daughter , earning cap y ^ extent to which that condi-

(i) a legitimate son or an unmarrma g or occupation and so mat individual factora or estra.

... and unmarried illegitimate tion has be0n °g sjian not be included in the degree at

SSSSSSt-i.—

-f, 2ffsxa» s £s^sh.2s»i
1939, of a seaman e™P'0F*°eTi(ya ^hich is the same as, of disablement assessed under sub-
in service of a type and d 0f servioe in which the (4) 1 , J,, oertified by way of percentage* total

'£a vsr £ ““““ “detention commenced ;

or

6. Award of gratuities for disablement—(1) Where a 
seaman suffers disablement which is directly attributable 
to a qualifying injury or to detention, there may be 

(«•) in relation to a seaman whose death is directly attrir awarded to him under this clause in respect of that dis-
butable to a qualifying injury or to detention, the period ablemeut a gratuity of an amount which bears to the
commencing twenty-six weeks before the date on which sum specified in the second column of the Third Schedule
he sustained that qualifying injury or on which that deten- to this Scheme in relation to the class to which he . be-
tmn commenced as the case may be, and ending on the longs for the purposes of this Scheme the same proper-
date of his death (but excluding any period during which tion as.the degree at which that disablement has been
the seaman suffered detention), or such lesser period as assessed and certified under clause 5 bears to one hundred
the Central. Government may direct m any special case or per cent :
class of case ; and

(g) lt relevant period ” means—

Provided that an award under this clause shall only he 
made iu respect of disablement which— r

(а) is assessed and certified under sub-clause (2) 0 
case or clause 5 ; or

(б) is of

(U) in relation to a seaman who suffers detention, the 
period of twenty-six weeks (or such lesser period as the 
Central Government may direct in any special 
class of case) ending on the date on which that detention 
commenced ;

(h) “ seaman ” 
applies ;

, a permanent or prolonged character and is 
certified under sub-clause (4) of clause 5 to be of a degree 

means a person to whom this Scheme wmch 18 not less than twenty per
..." yf . . . sum kas been paid in respect of the
M qualifying injury in relation to a seaman, means disablement of a seaman by way of a special allowance

a war injury or a war risk injury ; under clause 7 or by way of a wife’s allowance under
rrmruf- ’ reduction on account of that sum shall be

uDder tWs c,au6e 1D

. , ° sc-aman, means a wife m7'u;fward'5 °f special allowances in certain cases--
married to the seaman at the relevant date, and “ widow ” y. ere a seaman sufFers disablement which Is directly 
shall be construed accordingly ; attributable to a qualifying injury or to detention and

(3) Where a seaman suffers detention, that detention o» determined whether an award in respect J
may for the purposes of this Scheme be treated as con- the »eat 53 to be made under clause 0 or wba
tinuing until whichever is the earlier of the two following awar^ 1 • that award should be, thero may p
dates, that is to say,- 8 a™d to him under this clause in respect of that d.s-

(a) the date of his death ; fr,lln„- a 8Peelal allowance in accordance with tb
louowmg provisions of this clause.

cent.

(j) “war injury and war risk injury ” have the meanings 
respectively assigned thereto in the First Schedule to this 
Scheme.

(Z:) “ wife ”, in relation to
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seaman—? ^ aUovance may only be awarded if the having regard to the number of eligible dependants, their
(а) is unahlAhv rnoo™ ,, relationship to the seaman, the extent of their need and

j*® his earning JL- ui °- the disablement to provi le the other circumstances of the case : 
family • and ^ r 8 0wn support and that of his Provided that the rate of a dependant’s pension shall not

(б) ’ie in need of treatment for the disablement. b tTsa*-1*™ °f ^ f°ll0Wilg * aPI>UCab'e’
sixteen rupeef a^owance B*ia^ ,^e at ^’ie monthly rate of (a) in a case where the only eligible dependant has not 

m\ a ^ ?’i i, , „ attained the age of fourteen years, the monthly rate of six
14) A special allowance shall not, unless the Central rupees;

ntwS11161? ^J"0111113^8;11008 of any particular case (6) in a case where the only .eligible dependant has
. , 8^. 0.ermines, be paid after the expiration of the attained the age of fourteen years, the monthly rate of

period of twelve months from the date of the qualifying twelve rupees ;
njury or o the end of the detention of which the dis- (c) in any other case, the rate at which a widow’s pen- 

a Qem.enb' j khe seaman is directly attributable. sion could be awarded under this Scheme in respect of the
nfm i ° wives’ allowances in certain cases— death of the seaman:
in) ^.^ere conditions laid down in sub-clauses (1) and Provided also that in any case where a child’s allowance 
( ) of clause 7 are fulfilled in the case oi a seaman who is being paid under this Scheme in respect, of the death
has a wife, there may be awarded under this clause in of the seaman at the rate appropriate in a case where, the
respect of the disablement of the seaman a wife’s allow- child’s mother is dead and the child is neither living with > 
ance in accordance with the following provisions of this, nor under the control of a widow of the seaman, the 
clause. maximum rate of dependant’s pension shall not exceed the

rate which is arrived at by deducting the rate of that 
child’s allowance or where there is more than one such- 

having regard to all the circumstances of the case, being child’s allowance, the aggregate rate of those children’s
a rato which does not exceed the rate specified in the allowances, from the aggregate rate which would have
second column of the Fourth Schedule to this Scheme in been awarded under this Scheme by way of widow’s pen- 
relation to the class to which the seaman belongs for the sion and child’s allowance or children’s allowances if there 
purposos of this Scheme. had been a widow of the soaman and the child or

(3) A wife’s allowance may be paid to the wife of children had boen living with her or under her control,
a seaman or may, where there is more than one wife of the (3) A dependant’s pension may be paid to the eligible 
seaman, be paid to such one of them or divided between dependant or, where there are two or more such depen- 
them in such shares as the Central Government may dants, may be paid to any one of them or divided, between 
think fit, or may, in any case where the Central Govern- any two or more of them in such shares as the Central 
ment bo directs, be paid to tho seaman. Government may think fit.

(4) A wife’s allowance shall not, unless the Central (4) Where a widow’s pension is being paid under this 
Government in the circumstances of any particular case Scheme in respect of the death of a seaman, an award 
otherwise deternSines, be paid after the expiration of the under this clause in respoct of the death of the soaman 
period of twelve months from the date of the qualifying shall not be made to any dependant of the seaman other 
injury or of the end ol the detention to which the disable- than a parent.
ment of the soaman is directly attributable. (5) A dependant’s pension or a share of a dependant’s

9. Awards of widows’ pensions—(\) Where the death of pension payable to a female dependant who is unmarried 
a seaman is directly attributable to a qualifying injury or or a widow shall cease to bo payable on the date on which 
to detention, and there is a widow of the seaman, there she marries or remarries or begins to live with any person 
may be awarded under this clause in respect of tho death of as his wife.
the seaman a widow’s pension in accordance with the 12. Special provision for awards in respect of death— 
following provisions of this clause. No award shall be made under this Scheme in respoct of

(2) A widow’s pension shall be at the rate specified in the death of a seaman—
the second column of the Filth Schedule to this Scheme in (a) if his death occurs more than seven years, after the 
relation to the class to which the seaman belongs for the date of the qualifying injury or of the end of the detention 
purposes of this scheme. to which his death is claimed to be directly attribu-

(3) A widow’s pension may be paid to tho widow of the table ; or
seaman or where there is more than one widow of the (6) if a gratuity has been awarded under this Scheme
seaman, may be paid to. such one of them or divided bet- in respect of tho disablement of the seaman on the basis
ween them in such shares as the Central Government may that the disablement was directly attributable to the 
think fit qualifying injury or. the detention to which his death is

(4) A "widow’s pension or a share of. a widow’s pension claimed to be directly attributable :
shall cease to be payable on the date on which the widow Provided that, where the Central Government in the
to whom that pension or share is being paid dies or re- exceptional circumstances of any particular, case so directs,
marries or begins to live with any person as his wife. an award in respect of the death of a seaman may, not-

vlO Awards of childern’s allowances— (1) Where the withstanding the provisions of sub-clause (6) of this
c ath of a seaman is directly attributable to a qualifying clause, be made if—
miurv or to detention, and there is an eligible child of the (i) his death was attributable solely to the qualifying

there mav be awarded under this clause in respect injury or detention to which his disablement was directly
child’s allowance for that attributable ; and

(2) A wife’s allowance shall be at such rate as the 
Central Government may from time to time determine

of the death of the seaman a . .
child in accordance with the following provisions of this (ii) his death occurred not later than two years after 

the date on which that qualifying injury was sustained or 
that detention camo to an end ; and

{Hi) the degree of that disablement was assessed and 
certified at not more than twenty per cent.

13. Awards of detention allowances—(1) Where a sea
man suffers detention, there may be awarded under this

a detention allowance

clause.(2) A child’s allowance shall, in a case where the child’s 
mother is dead and the child is neither living with nor 
under the control of a widow of the seaman, be at the 
monthly rate of six rupees and shall in any other case be 
at tho monthly rate of three rupees.

C““' ■" i» Mtorimos .ithK Mowing :°

Provided that, unless the Central Government in tho
11. Awards of dependantpension-(l) Where the death directs, TtoT alWnceTh.a^not ^awarded™6 

is directly attributable to a qualifying injury respect of the detention of a seaman where a claim in

that detention allowance is first made more than : 
months alter that detention came to an end.

... „ (^). ^ detention allowance shall consist of an allows*
---- -------------- , , , ... eligible (hereinafter called the “ reserved allowance ”1 -), there may be awarded under this clause in be paid to tho seaman after his doteniion has com , 

death of the seaman a dependant’s pension end, and which shall not exceed 20 ner cent °r ?, ““
Aby.,the S°.aman at the time of Sis detention ° ^

- - -«■— ft

and may, in any case 
directs, be applied for the benefit of the child in accordance
with the provisions of this Scheme.- - - - * —
of a seaman is enreewy ----- j—© —j —*r
or to detention, and there is a dependant of the seaman 
wbo is in pecuniary need arising from age or from some 
infirmity ’or other adverse condition which is not of a 
temporary character (hereinafter referred to as an “

i *4 artt m rnav hp. awarded under thisdependant - -
[^accordance with the following provisions of this clowse. 

(2) A dependant’s pension shall be at such rate as the
Central Government may *irn,‘

SIX
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? 21. -Review of awards—(l) Notwiths-■ r®menj. may
contained in this Scheme, the Centra 3 or a pension 
at any time review an award of a*i *IL> m[iftake
under this Scheme and, it there has circ*umSta:ices of 
fact, or any change .in the. m payment under
the person to or for the benefit of who H .g in tho
the award is b^ing made, or if th P r0Ceive a
opinion of the Central Government unw o J -m
pavmont out of Crown Rev nues or is t>0lDg ig any
whole ir in part out of Crown Revenues, or . . ~ £ tj10
other reason whatsoever which in the P 1 n f r 
Central Government is a good and sufBcie qUBT)end 

doing, the Central Government may cancel or suspend
the award or reduce the rate thereof. .

(2) The' Central Government may, upon such terms 
and as from such date (including any past ) a 
thinks fit, restore in whole or in part any award w ic s
been cancelled or suspended under sub-clause (!) ot s
clause and amend the rate of any award which has been 
reduced under that sub-clause.

22. Administration of Scheme—(1) The Central Govern
ment shall be the solo administrator and interpreter ot 
this Scheme and all questions with respect to the effect 
or operation of this Scheme shall be determined by that 
Government and its decision thereon shall be final and

called the “ available allowance ”) which may, either 
during the detention of the seaman or after his detention 
has come to an end, be paid to or applied for the benefit 
of his wife, his eligible child or his dependant or any two 
or more of them or to his own benefit if not paid to his 
wife, eligible child or dependant.

(4) The available allowance shall be at such rate as the 
Central Government may, from time to time, determine 
having regard to all the circumstances of the case, being 
a rate which does not exceed 70 per cent of the pay drawn 
by the seaman at the time of his detention.

(5) The remaining 10 per cent of the pay of the sea
man drawn by him at the time of his detention shall be 
set off against payments of pocket money during the 
detention of the seaman and any outstanding balanco in 
bis favour shall bo paid at the time the detention has 
come to an end.

14. Time limits for claims—Unless the Central Gov
ernment in the special cicumstances of any particular 
case otherwise directs, no award shall bo made under this 
Scheme where a claim to that award is first made more 
than two years after whichever of the following dates is 
applicable, that is to say—

(a) in the case of an award in respect of disablement 
which is claimed to have been directly attributable to 
a qualifying injury or to detention, the date on which the 
qualifying injury was sustained or the detention came to 
an end ; and

(5) in the case of an award in respect of death, the 
da to of the death.

15. Provision as to certain allowances where wages are 
paid—An allowance under clause 7 or under clause 8 or 
under clause 13 of this Scheme may ki respect of any 
period be withheld or reduced by such amount as the 
Central Government may determine where, in respect of 
that period, a payment has been or will be made to the 
seaman, or to the wife or an eligible child or a dependant 
or the seaman, by way of or in lieu of his wages or by 
way of compensation for the los3 of his wages or in fulfil
ment of a contract of service entered into by him.

16. Provision as to negligence or misconduct—Where 
a qualifying injury or detention, or where disablement or 
death arising from a qualifying injury or detention, is 
attributable to tho serious negligence or misconduct of

• the seaman sustaining the qualifying injury or suffering 
the detention, tho Central Government may withhold or 
cancel any award’.'which may be or ha9 been made under 
this Scheme in respect of the disablement death or deten
tion of the seaman or may reduce the amount thereof.

17. Determination of medical question—Where in 
connection with an application for an award under this 
.Scheme any medical question arises, that question shall 
not be determined except upon the certificate of a Civil 
Surgeon or a medical officer of tho status of Civil Surgeon 
or a medical board appointed or recognised by the Central 
Government for the purpose.

18. Provision as to making and payment of awards— 
(1) Notwithstanding anything contained in this Scheme, 
awards under the Scheme may bo made provisionally or 
upon any other basis and of such amount and, in the case 
of awards of allowances or pensions, for such period and 
at such rate as the Central Government may think fit, so, 
however, that no award shall be made of an amount or for 
a period or at a rate exceeding the amount, period or rate 
authorised by this Scheme in the case of that award.

(2) Any gratuity, allowance or pension awarded under 
this Scheme shall be paid in such manner as the Central 
Government may direct and any allowance or pension 
awarded under this Soheme may be paid in advance or in 
arrear and at such intervals of time as the Central 
Government may think fit.

19. Administration of awards—(1) Any gratuity, 
allowance or pension which may be paid to a person may, 
in lieu of being paid to that person, be applied for his 
benefit if the Central Government considers that it is in 
the interests of that person that it should be so applied.

(2) Any gratuity, allowance or pension which may be 
applied for the benefit of any person may be so applied by 
tho Central Government or may be paid by it for the 
purpose of being so applied to any other person whom 
it considers to be a fit and proper person so to apply 
that gratuity* pension or allowance.

20. Provision as to conditions on which awards are 
made—Any award under this Scheme of a pension or 
allowance which may only be awarded if a condition is 
fulfilled shall cease to have effect if and when that condi
tion is found not to be fulfilled.

so

conclusive. •
(2) The Central Government may make regulations for 

giving effect to the purposes of this Scheme.
(3) The Central Government may by order direct thatw 

any power or duty which is conferred or imposed on the 
Central Government by any'of the preceding clauses shall 
be exercised or discharged by such officer or authority as 
may be specified in the Order.

Fiest Schedule

War Injuries and War Risk Injuries
1. A War injury is a physical injury—
(а) caused by—•

(i) the discharge of any missile including liquids.and 
gas); or

(ii) the use of any weapon, explosive or other noxious 
thing ; or

(in) the doing of any other injurious act; either by the 
enemy or in combating the enemy or in repelling an 
imaginod attack by the enemy; or

(б) caused by the impact on any person or property of 
any enemy aircraft, or any aircraft belonging to, or held 
by _ any person on behalf of or for tho benefit* of, His 
Majesty or any. allied power, or any part of, or anythin*' 
dropped from, any such aircraft.

2. A War Risk injury is a physical injury sustained on 
or after tho third day of September, 1939, at sea or in any 
other tidal water or in the waters of any harbour and 
attributable to—

(a) the taking of measures with a view to avoiding
preventing or hindering enemy action against ships, or as 
a precaution in anticipation ot enemy action against ships 
or for rescue or salvage purposes in consequence of enemv 
action agamst ships ; or y

(b) the absence by reason of circumstances connected 
with any war in which His Majesty may be onraaed 
any aid to navigation for ships, or ofany ‘warning

*»«

(c) the carriage, by reason of circumstances 
with any such war as aforesaid, of any ca-m in „ 
which would be abnormal in time of peafe £nd :maiJner
danger to the ship in which the cargo is carried^ T^ 
crew; or, ° 3 oarncct or to her

(d) the existence on board ship of 
arising out ofany such war 
abnormal in time of peace ■

Provided that—
(i) in relation to injuries sustained in the * 

harbour, the measures specifiod in <mh Waters of a 
this paragraph do not include the prohihitfaragraph <a) of 
of lights other than navigational lights °r restrktion

(«) in relation to a salvago worker ’ 
member of the crew of a salvage vessel .i,*16 masfcer or a 
sub-paragraph (a) of this paragraph refer®ce in
salvage purposes shall pot apply. P meaaures taken for

injury shall be heatoTai befogTttrib ?fuhi8 Sch°dule an* 
specified in sub-paragraphaf to the matte™
graph (c) or Bub-par^h $) ofThaf*1* sub-t * 
only if, they substantially increased paragraph if v)Tlf
occurring which caused the inju^dthe ria^ of the ^

connected

f

peril
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4. In this Schedule the following expressions have, Sixth Schedule
except where the context otherwise requir. s, the mean- * Degree of Disablement in the case of certain injuries 

^^ings hereby assigned to them respectively, that is to say—
(а) “ harbour u moans any harbour, whether natural or 

artificial, and any port, dock, haven, estuary, tided or 
other river, canal or inland navigation to which sea-going 
ships have access;

(б) navigational light . means a light displayed Loss of right arm above or at tho elbow
whether on a ship or otherwiso, as an aid to navigation Loss of left arm above or at the elbow . 
for ships or as a warning of danger to ships; Loss of ri8hfc arm below tho elbow

. Loss of leg at or above the knee
(c) ‘ physical injury includes tuberculosis and any Loss of left arm below the elbow 

other organic disease, and the aggravation thereof. Loss of le8 below the knee
... .. , ,, . Loss of one eye
(a) salvage means the preservation or recovery of Loss of thumb 

vessels wrecked, stranded or in distress, or their cargo or Loss of all toes of one foot .. .
’apparel, or tho recovery of any other property from the Loss of ono phalanx of thumb 
water and includes tho removal of wrecks, and " salvage Loss of great tolf^ 
operations ” and “ salvage purposes ” shall be construed Loss of any finger other than index finger 
accordingly ;

Degree of 
disable

ment.
Injury

per cent
100
70
00
60
CO
50
50
30
25
20
10
10
JO
5

Note—Complete and permanent loss of the use of any limb or 
member referred to in this Schedule shall be deemed to bo the equi- 

or chartered for the purpose of being omployed, in salvage valent of the loss of that limb or member.
II. THE COMPENSATION TO INDIAN SEAMAN 

(WAR DAMAGE TO EFFECTS) SCHEME, 1945.
I. Short title and commencement—(I) This Scheme may 

be called the Compensation to Indian Seaman (War 
Damage to Effects) Scheme, 1945.

(g) “ tidal water ” means any part of the sea and any (2) it shall be deemed to have come into force with effect 
part of a riv»-r within the ebb and flow of the tide at from the 1st May 1944. 
ordinary spring tidvs and not being a harbour.

(e) “ salvage vessel ” means a ship regularly employed,

operations ;
(/) “ salvage worker ” means a naval auxiliary member 

who, not being the master or a member of the crew of 
a ship, is regularly employed in salvage operations ;

2. Persons to whom the Scheme applies—(1) This 
Scheme applies to any person [not being a member of His 
Majosty’s Naval forces or a person mentioned in sub
clause (2) of this clause ] who is employed or engaged in 
sea g>'iing service as the master or % member of the 
of a British Indian ship.

(2) This Scheme does not apply to any person who is 
employed or engaged as a member of the crew of a 
British Indian ship for no remuneration or npminal re
muneration only.

3. Interpretation—(1) The General Clauses Act, 1897, 
shall apply to the interpretation of this Scheme as it 
applies to the interpretation of a Central Act.

(2) In this Scheme, unless there is anything repugnant 
in the subject or context.^

(a) “ British Indian Ship ” means a ship registered under 
the Bombay Coasting Vessels Act, 1838, or the Indian 
Registration of Ships Act, 1841 ;

Provided that a ship whioh is being used for the pur
poses of private amusement or pleasure shall not bo 
deemed to be a British Indian ship for the purposes of this 
Scheme;

(b) “ effects ” in relation to a seaman, means any pro
perty carried on his person or in the ship in which he is 
serving at the time when the war damage in question

Classification of Seamen for the purpose of this Scheme 
Second Schedule

Class of 
Seamen

Pre-war rate of pay of the capacity of the Seamen 
in rupees per month

crew

Class I 
Class II 
Class III 
Class JV 
Class V

No loss than CO
Less than 60. but not less than 40 
L-ss than 40, but not loss than 30 
]>ss than 30, but not less than 20 
Less than 20

' Third Schedule 
Bates of Compensation for Total Disablement

Rate of 
compensa

tion in 
rupees

Class of Seamen

6000Class I 
Class'll 
Class III 
Class IV 
Class V

5000
4500J* ■

.. .4000 
-x" 3000

occurs;
(c) “ seaman ” means a person to whom this Scheme 

applies ;
(d) “ War damage ”, in relation to the effects of a 

seaman, moans loss or damage to his effects sustained 
whilo he is in the service of a British Indian ship and—-

(a) caused by—
(i) the discharge of any missile (including liquids and

Fourth Schedule

Rates of Wives' Allowances under clause 8

Maximum 
rate of 
wife*8 al

lowances in 
rupees per 

month

Class of seamen
gas), or

(ii) the use of any weapon explosive or other noxious
thing, or

(Hi) the doing of any other injurious act, either by the 
enemy or in combating the enomy or in repelling ap 
imagined attack by the enemy ; o:

(b) caused by the impact on any person or property of 
any enemy aircraft, or any aircraft belonging to, or held 
by any person on behalf of or for tho benefit of His 
Majesty or any allied power, or any part of, Or anything 
dropped from, any such aircraft ; or

(c) caused by or in consequence of his capfUre or the 
capture of his effect.

4. Award of compensation—(1) Where a seaman 
sustains any war damage to his effects, tho Central Gov
ernment may award him such compensation for the damage 
as it thinks fit but not exceeding—

(a) in case of a seaman of rank lower than a tindaj,' 
sixty rupees, and

(b) in any other cas?, seventy-five rupees or one moritti'S 
wages at the rate to which the seaman was entitled wJPtfB 
the war damage occurred,,whichever is more.

(2) In the evont of the death of a seaman, the CVni:.vi 
Government may award any compensation . that aou’- V 
have been payable to him under sub-clause (I) if ho ' ~ \ 
survived, to any persons who prove them solve;

48Class I 
Class II 
Class III 
Class IV 
Class V

40
32
24
16

Fifth Schedule 
Rates of Widows' Pensions

Rato of 
widows’ 

pension in 
rupees por 

month

Class of seamen

£
30Class I 

Class II 
Class III 
Cfiiss IV 
Class V

24
20
16
12
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. . Z^(2) To the said sub-section the following proviso'^ e 

satisfaction of the Central Government to be entitle ,, , namely f M n. . )

,t»f >» 4 j;?
payable under this Scheme, unless the Central Govern- . not bo liable, without hi* own consent given 
ment otherwise directs, in rc3pect of any war damage nrescribed^form, to service on si e .u ia, and an ■ ,lo
effects unless the claim to' such compensation hasher. PJ-esc^ ^ ^ ^ Forcc shall not bo liable 
made before the expiry of one'year from the time t-lic v.ar c-rcumstances 
damage occurred. _

6. Administration of Scheme—(1) The Central Govcn 4
mer.t shall be the sole administrator and interpreter

DEPARTMENT OF SUPPLY AND TRANSPORT 
ernmen.t and its decision thereon shall be final and coi NO L Jilt A O* b
elusive. ' r The 8th August 1945

'2) The Central Government may make regu a ions *033S-S.Y.—The following notification, issued h
eivmg effect to the purposes of this Scheme v'*. Tr• ti.~ nen-rtnipiif- nf T wi th*(3) Tho Central Government may by order direct that Go vernme it o. Jnd . P .. ^Usti^g •
any power or duty which is conferred or imposed on the Civil Supplies, is republsshci. or information. d
Central Government by any of the preceding clauses. shal ) o \u Govern0l>
be exercised or discharged by such officer or authority ae <> ' k '
may be specified in the order. ' y to Oov

New Delhi, 21st April 1915

25S

to such service.” aV
WAVELL

Viceroy and G ■virnor GW;

er^ment

Order—Ordered that this Resolution be communicated No. 9l-M(9)-45—In exj.rciso of the powers conferred w 
to all Provincial Governments, all Chief Commissioners, Sub-rule (2) ol mle 81 o t le e en-.e <> Inuia I^nles, tu 
the several Departments of the Government of India (in- Central Guvernrn mt is pleased to direst that th ; follow^-, 
cludiiv,'the Fin a neiil Adviser, Military Finance and Finance further amendments shall be made m the Aluminium 
Officer, Communications), the Political Department, the Cteiisil (Control) Ord a*, 194;>,, namoly :
Private and Military Secretaries to. His Excellency the For clause 5 of the said Order, the following clause >
Viceroy, all Heads of Departments and officers concern*-d g^all be substituted, namely :
subordinate to the Department of Commerce, the Auditor .<5 (l) No dealer shall sell any aluminium untonsil
General, ail Accountants General and Comptrollers, and ft price higher than £he maximum retail price aj
the High Commissioner for India. _ determined by the p’ O isions of Schedule I, or if tlio

Ordered also that the Resolution be published in tho utensil Is not covered by that Schedule, at a price higher 
Gazette of India for general information. than Rs. 3 per lb.

S. R. ZAMAN 2. No dealer shall sell any aluminium utensil on which
Joint Secy, to the Govt, of India tjie masimum retail prico permissible under such clause (1) '
------------- and the brand of the manufacturer have not been stamped

J. D. KAPADIA 
Dy. Secy, to the Govt, of India

LAW DEPARTMENT 
NOTIFICATION

The 11th August 1945
No. 19640-S.T.—The following Press Note. issued by tho 

Government of India in tho Department of Industries and 
Civil Supplies, is hereby i\published for general informa
tion.

The 15th August 1915
No. 38C8-L.R.—The following ordinance promulgated by 

the Governor General is hereby republished for general 
information.

By order of the Governor 
J. E. MAHER 

Secretary to Government
By order of the Governor 

C. S. JHA
Secretary to Government 

Paper Control (Economy) Ordep, 1944 
Concession regarding Calendars and Table Diaries

New Delhi. 4th August 1945 
ORDINANCE No. XXVII of 1915

AN
ORDINANCE

further to amend the Civil Pioneer Fo'-ce Ordinance, 1942. The Government of India in the Department of Ir.dus- 
Whereas an emergency has arisen which makes it tries and Civil Supplies have by a notification published 

necessary further to amend the Civil Pioneer Force Ordi- the Gazette of India Extraordinary, dated the 30th 
nance, i942 (X of 1942), for the purposes hereinafter *945, amended the Paper Control (Economy) Order,
appearing ; 1944, so as to permit the printing of—
s Now, therefore, in exercise of the powers conferred by (D Calendars covering a period of 12 months contain* 
section. 72 of the Government of India Aet, as set cut in inS a weight of paper not exceeding 4 ounces per calendar 
tho Ninth Schedule to the Government of India Act, 1935 as against 2 ounces permitted at present; and 
(26 Geo. 5, c. 2), the Governor General is pleased to make (2) desk or table diaries not exceeding 8$"—tviwj 
and promulgate the following Ordinance:— -• not less than two dates

1. Shore title End ccmmeRcenerit—(/) This Ordinance . mi 77/I. „ , in,emay be called the Civil Pioneer Force (Amendment) K , The 11th August 1945
nance, 1945. * 1 k0‘ 19652-8.T.—The following notification, issued by 1 ^

(2) It shall come into force at once. Government of India in the Dc partment of Industries art-
2, Amendment cf long title ar.d pre:mb!?, Ordi-afce X Supplies, is hereby npublished for general ir.forma-

oS 1342—In the long, Title and preamble of the" Civil tM>n‘
Pioneer Force Ordinance, 1942 (hereinafter referred to as By order of the Cover..)
the said Ordinance), the words “ for service in India 1' shall 0 S JHA
be ormtt d. ■ Secretary lo Government

on one page.

be, end to other members of the said Force, ” shall be ,bJ't‘he 0ontral Government is pleased to direct _ « 
,nT 'm , c c H)? following further amendments shall bo madoia1®6
s-etion 3 of fh^id 0 “SnccLCrtfi,!ar‘Ce X cf 19<2 ft^ ^ "

(a) m sub-section (1) the words “ in India ” shall ho «« in sub'clause
^ ounces ”

said Order :—
(6), for the figure a ^ ^-ip.d v 

and the words “ two ounces ” the fifelir" ‘ jr 
(e>. . our-ces ” shall be substituted ; ar.d , on

one paJ^Mh "ClaUSf ^ for the words “ on®/Vchall bc
substituted WOrds “ ^w0 ^afes on one Pa®c

omitted ;
(6)^11 subjection (2), for tho words “ in anv nart nf 

India^ the word - elsewhere, ” shall lx> substituted f
o. Amendment ol section 4, Ordinrnee Y cf Wo(1) In sub-section (2) of section d r f • i ?! 

the words “ in any part of India ” shllfbefmitfed

wo iyJ

B. N. KAUB 
Dy. Secy, to the Govt■1

of India
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T/ic 7f/i August 19*15
No. 1002-T.—The following notifications of the Govern

ment of India in tko Department of War Transport is 
-'^rcpubliohcd for general information.

Thri 10th August 1915
No. 1104-T.—The following notifications,, issued by the 

Government of India, War Transport Department, 
republished for general information.

are

By order of the Governnor By order of the Governor 
C, S. JHA

Secretary to Government

S. V. SOHONI
Deputy Secretary to Government 

New Delhi, 7th July 1945
No. 7-LV(7)/44—In exercise of the powers conferred 

by sub-rule (2) of rule 81 of tho Defence of India Rulos, 
the Contral Government is pleased to direct that the 
following amendments shall be made in the Civil Motor 
Cyclos Control Order, 1945, namely :—

In the Schedules annoxed to the said Order :—
(1) In the Second Schedule—
(a) Against ‘‘Madras*’ for the entry “Messrs.

Motor Company, Mount Road, Madras”, the . entry
“Messrs. Union Company, Mount Road, Madras'* shall 
be substituted.

(b) Against “Assam (for Assam Valley)’* for the entry
“Messrs. Jorhat Motor Works, Jorhat” the entry
“Messrs. Jorhat Motor Car Company, Limited, Jorhat” 
shall be subs ituted.

(c) After the entry “Baluchistan
Mongh Raj & Co.,
Merwara...........................

New Delhi, 14th July 1915
No. 15-LV(ll)/45—In exercise of the powers conferred 

by sub-rule (2) of rule 81 of the Defence of India Rules, 
the Central Government is pleased to direct that the 
following further amendment shall be made in the Civil 
Motor Transport Vehicles Control Order, 1941, namely :— 

In the Second Schedule annexed to the said Order, 
under the sub-heading “ Chevrolet Vehicles ”.

(i) for the entry “ 5. Messrs. Bombay Garage, Com
mercial Road, Nagpur ” tho entry “ 5. Messrs. Bombay 
Garage (C.P.) Ltd., Commercial Road, Nagpur” shall be 
substituted.

Union

(ii) for the entry “ 6. Messrs. Bombay Garage, Chow- 
patty-, Bombay ” the entry “ 0. Messrs. The Bombay 
Garage Ltd., Chowpatty, Bombay ” shall bj substituted- 

(ni) for the entry “ 7. Messrs. Bembay Garage,. 
Nerbudda Road, Jubbulpore ” the entry “ 7. Messrs^ 
Bombay Garage (C.P.) Ltd., Nerbudda Road, Jubbulpore” 
shall.'be substituted.

Messrs.
Quetta” the- entry “Ajmer- 
... .Messrs. Rajputana Auto

mobiles, Station Road, Ajmer” shall be inserted.
(2) In the Third Schedule for the words, figure arid 

letter “see clause 3(g)” the words,, figure and letter “See 
clause 2(g)” shall1 be substituted.

New Delhiy 11th July 1945
No. 20-IPC(24)/44—In exercise of the powers conferred 

by sub-rule (2) of rule 81 of the Defence of India Rules, 
the Central Government is pleased to direct that the 
following further amendments shall be made in the Motor 
Vehicle Spare Parts Control Order, 1914, namely :—

In the Third Schedule annexed to the said Order—
(1) against “ United Provinces ” in column. 1,—

(а) for the entry “ 22 Motor Cycle House Lucknow”,, 
the following entry shall be substituted, namely,—

“ 23. Motor Cycle House, Lucknow ”,
(б) after the entry “ 23, Motor Cycle House, 

Lucknow ”, . the following entry shall be inserted,, 
namely : —

The 30th June 1915
No. 7-LV (15)/45—Iii exercise of the powers conferred 

by sub-rulo (2) of rule 81 of the Defence, of India Rules, 
tho Contral Government is pleased *' to direct that the 
following further ✓amfeidment shall be made in the Civil 
Motor Cyclos Control Order, 1945, namely

In the said ord- r, for sub-clause (e) of clause 2 tho 
following shall be substituted, namely :—■*

(e) The Provincial Motor Transport Controller in 
relation to a Province means the officer appointed by the 
Provincial Government to bo the Provincial Motor 
Transport Controller for the purposes of this Order, and 
includes any other officer authorised by the Provincial 
Government to perform any of the functions of the 
Provincial Motor Transport Controller under this Order.”

D. R. RUTNAM
Joint Secretary to the Government of India

“ 24. Sanghi Brothers Lucknow ’*;.
(2) against “ Bihar” in column 1,—

In the entry in column 1 against item 3, after the wrorcL 
“ Patna ”, the words “ and Calcutta” shall bi inserted ;

(3) against “ Assam” in column 1,—
for tho entry “7. Surma Valley Stock Ltd., Silchar 

Gauhati, Shillong and Sylhet ”, the fallowing entry shall 
be substituted, namely,—

“ 7. Eastern Motors Ltd., Shillong, Silchar, G.iuhatr 
and Sylhet *’;

(4) against “ Baluchistan ” in column 1,—
for the existing words in column 4, the following shall bs: 

substituted, namel}',—
“ Quetta and Loralai ”

The 7th August 1945
No. 10G4-7.—The following notifications, issued by the 

Government of India in the War Transport Department, 
republished for general information.are

. By order of the Governor
C. S JHA

Secretary to Government
D. R. RUTNAM 

Joint Secretary to Gjvi. of IndiaNew Delhi, 7th July 1945
No. 15-LV(7)/45—In exercise of the powers conferred by 

4. sub-rule (2) of rule 81 of the Defence of India Rules, the 
Central Government is pleased to direct that the following 
further amendment shall be made in the Civil Motor 
Transport Vehicl s Cont: ol Order, 1914, namely :—

In the Second Schedule annexed to the said Order, 
un.dur Jjie sub-heading “ Ford Vehicles ” for the entry “ 34. 
Messrs. Surma Valley Stock, Ltd., Silchar (Assam)” the 
following entry shall be substituted, namely :—

“ 34. Messrs. Eastern Motors, Ltd , Shillong. ” ■

The 11th August 1915
No. n£4-T.—The following notification, issued by the 

Government cf India in tho War Transport Department, is. 
republished for general information.

By order of the Governor 
S. V. SOHONI

Deputy Secretary to Government

Neio Delhi, 30th June 1915New Delhiy 30th Jhine 1915
■ No. 7-LV (15)/45—In exercise of the powers conferred 

by sub-rule (2) of rule 81 of the Defence of India Rules, 
the Central Government is pleased to direct that the 
following further amendment shall be mado in tho Civil 
Motor Transport Vehielos Control Order, 1944, namely :— 

In the said Or ler, for sub-clause (e) of clause 3, the 
following shall be substituted, namely :—

(<*.) The ‘ Provincial. Motor Transport Controller ’ in 
relation to a Provin.ee means the Officer appointed bv tho 
Provincial Govornmer$ to bo the Provincial Motor Trans- 

* port Controller for the purposes of this Order, and includes 
other officer authorised by the Provincial Government

of tho Provincial Motor

No. 7-LV(15)/45—In exercis) of the? powers conferred 
by sub-rule (2) of rule 81 of the Defence of India Rules, 
the Central Government is pleased to direct that the 
following further amendment. shall bo made in the Civil 
Motor Cycles Control Order, 1945, namely :—

In the said Order, fo? sub-clause (e) of clause 2, the 
following shall bo substituted, namely :—

“ (e) Tho 1 Provincial Motor Transport Controller * in rein,, 
tion to a Province means tho Officer appointed by the Pro
vincial Government to bo the Provincial Motor Transport 
Controller for the purposes of this O.clcr, and includes any 
other Officer authorised- by the Provincial Government to 
perform any of the functions of the Provincial Motor 
Transport Controller under this Order .”

any
to perform any of the functions 
Transport Controller under this Order ”.

D. R. RUTNAM
Joint Secy, to the Govt, of Isidia

D. R. RUTNAM 
Joint Secy, to the Govt, of India
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India and to the Provincial Motor „f vvhich the
having jurisdiction in the area P ,$p-
orders are made. order in writing

4. The Central Government may, Dy • n to those
appoint dealers and sub-dealers and may> by an
appointed under clause 3 ol tm anointments made 
order in wribting, revoke or modify appom
under this clause. . . rptnrn in the form5. Every importer shall submit a ret to tho
set out in the Sixth Schedule t Department
Central Government in the \\ar Controller having
and to the Provincial Motor Transport c°ntroHer na 0
jurisdiction over the area in which hi. “
promises are situated, furnishing details as tothe num 
Snd tvpe of commercially imported motor cycles °Mamed 
by him from outside Lid a, withm a week 01 the date.ot

* ■»«»•*» <"
Official Gazette specify the maximum retail price ot any 
class of commercially imported motor cycles, and m..j by 
general or special order regulate the prices at which and 
the conditions subject to -which, commercially imported 
motor cycles may be sold by an importer to a dealer or
by a dealer to a sub-dealer. . ,,

7. Every dealer or sub-dealer shall, by notice in the 
form set out in the Seventh Schedule to this Order, 
prominently exhibited on his business promises, indicate the 
maximum retail prices specified under clause 0 in respect 
of each type and piake of commercially imported motor 
cycles kept b}' him for sale.

8. (1) No person shall sell or transfer, dr offer to sell or 
transfer any commercially imported motor cycle at a price 
exceeding the' maximum retail price specified by the 
C ntral Government under clause 6, nor shall he demand 
or receive any ofeer cansideration in excess of that price :

Provided that a dealer or sub-dealer may, in the case of 
a new motor cycle sold in accordance with a sale order 
charge, in addition to the maximum retail price, such 
items of delivery charges from the premises of the importer 
to tho promises of the dealer, as may be sanctioned by the 
Central Government from time to time.

(2) No person shall, as a consideration for the sale, 
transfer or disposal by him of a commercially imported 
motor cycle* take, or make allowance for, any other 
motor cycle save in accordance with the written orders of 
the Provincial Motor Transport Controller.

9. (1) Save as provided in sub-clauses (2) and (3) no 
person shall sell or otherwise dispose of, or offer to sell or 
otherwise dispose of, any commercially imported motor 
cycle.

(2) The Central Government1 may by special order 
require any importer, dealer or sub-dealer to sell or other
wise dispose of any commercially imported motor cycle in 
his possession in such manner as may be specified in the 
order, and the importer, dealer or subdealer as the 
may be, shall comply with the order.

(3) Subject to any order made under sub-clause (2) 
a commercially imported motor cycle may be sold * 
wise disposed of—

(a) by an importer to a dealer to the 
by tho Central Government; or
of supply a or & 8ub‘dcaler within the dealer’s

(e) by a dealer or sub-dealer i 
order ; or

(d) tho owner of the motor cycle in 
a transfer order.

. (4| No def-^r °r sub-dealer shall without good «,,i «
eient cause fail to comply with any sale order SU&'
hmi and presented by the person named therein d

10. (1) No person shall purchase or .or attempt to purchase orP otherwise ac-quff!180 awJ,,ire> 
cially imported motor cycle save in acJ ' a commer- 
order or a transfer order issued in his fuv °° with a

(2) No person shall have in his nos-rl^' 
control any commercially imported m2'°n“! under t»i»
not come into his hands in accordance ShTf that
°f thl! Order or of a similar OHler for , tbe Provisions 
force m an administered area or an Indian St ^ bejng in

(3) Save with the permission in wifi ?'
Government, no commercially imported l°f the Central
be pledged or offered or accepted as se,„ -*110101' cycle shall L 
or other finanaal transaction, or b6 fc<r any
a hire purchase agreement. ' made the subjcot®

The 11th August 1945
Mo. 112G-T.—The following notification, issued by the 

Government of India in the War Transport Department, 
is republished for general information.

By order of the Governor 
,S. V. SOHONI

Deputy Secretary to Government
New Delhi, 30th June 1945

No. 7-LV tl5)/45—In. exorcise of the powers conferred 
by sub-rule (2) of rule SI of the Defence of India Rules, 
the Central Government is pleased t-o direct that the 
following further amendment shall be made in the 
Disposal of Used Government Motor Vehicles Control 
Order, 1914. namely :—

In the s.\id Order, for sub-clause (b) of clause 2, the 
following shall be substituted, namely :—

“ (6) The ‘ Provincial Motor Transport Controller * in 
relation to a Province means the Officer appointed by the 
Provincial Government to be the Provincial Motor 
Transport Cpntroller for the purposes of this Order, and 
includes any other Officer authorised by the Provincial 
Government to perform any of the functions of the 
Provincial Motor Transport Controller under this Order ”.

. D. R. RUTNAM 
Joint Secy, to Govt, of India 

The 13th August 1945
No. 1137-T.—The billowing notification, issued by the 

Government of India, in the War Transport Department, 
is republished for general information.

By order of the Governor 
S. V. SOHONI

Deputy Secretary to Government 
New Delhi, 28th July 1945

No. 7\LV(l)/45—In exercise of the powers conferred by 
srtb-rule (2) of rule 81 of the Defence of India Rules, the 
Central Government is pleased to make the following 
Order, namely : —

1.(1) This order may be called the Commercially 
Imported Motor Cycles Control Order, 1945.

(2) It shall come into force at once.
(3) It extends to the whole of British India.
2. In this Order,

(a) “ the Act ” means the Motor Vehicles Act, 1939 
(IV of 1939) ;

(b) “ Commercially Imported Motor cycle ” means any 
motor cycle of the description given in the First Schedule 
to this Order, which has been imported into India com
mercially after the coming into force of this Order ;

(c) “dealer” means an}T person appointed as such under 
clause 3 or clause 4 of this Order ;

(d) ‘‘ Importer ” means any person whose name is for 
the time being specified in the Second Schedule to this 
Order ;

(e) “ Offer to sell ” shall be deemed to include a refer
ence to an intimation by a person of the price proposed by 
him for a sale of a motor cyeb made by thi publication 
of a price liet, by exposing the motor cycle for sale in 
association with a mark indicating price, by the furnish
ing of a quotation, or otherwise howsoever ;

(/) ‘ Provincial Motor Transport Controller” in relation 
to a Province means the officer appointed by the Provin
cial Government to be the Provincial Motor Transport 
Controller for the purposes of this Order, a«d include any 
other officer authorised by the Provincial Government to 
perform any cl the functions of the Provincial Motor 
Transport Controller under this Order ;

((7) “ registering authority ” means the authority em
powered to register motor vehicles under Chapter III of 
the Act ;

(h) “ salo order ” means an order in the forms set out in 
the Third Schedule to this Order issued by a Provincial 
Motor Transport Controller ;

(i) “ sub-dealer ” means a person appointed as such 
under clause 3 or clause 4 of this Order ;

(j) “ transfer order ” means an order in the form set out 
in tjio Fourth Schedule to this Order issued by a Provin- 
(riaFMotor Transport Controller.

3. An importer may, by order in writing, in the form 
jo the Fifth Schedule to this Older, appoint a

case

or other-

extent authorised
jv

area

m accordance with a sale 

accordance with

rhown
deak r or a syb-dealer for commercially imported motor 
c voles of any make or makes dealt in by him in respect 
of such area as may be specify d in the order. The 
importer may at any time, by order in writing, ievoke or 
modify any appointment of a dealer or sub dealer. Copies 
rf a'\ orders made under this clause shall be forwarded to 

V/af Transport Department .of tbe Government of
11.be retained by 1& order shall

the



PAR

The entries in Parts II and III of the sale order shall be 17. An officer empowered in this behalf by the Central 
rw f0^iila 7 , , *n ky the Provincial Motor Transport Government or by the Provincial Government may, with
controller, tncdealer or the sub-dealer and the person in a view to securing compliance with this order—
tron^f avour'the order is niado. Parts II and III of the > (a) require any importer, dealer or sub-doaler to furnish
lr S- °r- ^ srp appropriately filled in by the any information th j officer may require as to the business

oyincia lotor Transport Controller the transferer and in motor cycles carried on by such.importer, dealer or sub
in? transferee named m the transfer order. dealer ;
rl 1^' of the sale order shall be retained by the (b) inspect or cause to bo inspected any books or-other

ea er o^i sub-dealer as hi$ record of authority for the sale, documents belonging to such importer, dealer or'sub-
i arts ILL and IV shall l>o delivered'by the person in whose dealer ; ...................... .................
a\ our the order is made toAhe registering authority with ' (c) enter arid search, or authoriso any. person, to enter

lCf tt1 j TTT,Strra^')n'- * •............... and search, the business premises of such importer, dealer
.. Farts II and III of the transfer order shall be mado or-sub-dealer •; and ... ..........

transferer to the transferee, who shall dolivor • (d) seize, or authorise any person to sciz-v any article
o the documents to the registering authority with his in rospeet of which the officer has reason to believe that

report of transfer of ownership in accordance with a contravention of this Order has been committed and
°f section 31 ofthe Act.............................. any books or other documents which are in his opinion

. iSotwithstanding anything to the contrary in relevant to prove the contravention, and thereafter take
C apter III of the Ac;-, the following provisions shq.ll or authorise the taking of all measures necessary for socur- 
*PPly m regard to the registration, or the entry of transfer ing the production of the article and documents in 
ot ownership in the registration certificate, of
c*VrT Imported motor cycle - 18. A motor cycle which has been released for civil use

(1) .Lhe applicant for registration shall attach to his in an administered area or an Indian State in accordance 
application Parts III and IV of the sale order duly coni- with a law in force in that administered area or State of 
pie ted. The applicant for entry of transfer of ownership like purport to this Order shall, when it is in British 
in the registration certificate shall attach to his r eport of -India, be deemed to bo a commercially imported motor 
transfer ot ownership Parts II and III of. the transfer cycle for the purposes of this Order:
order duly completed. Provided that nothing in the clause shall prevent the

removal of such a motor cycle from British India in the 
course of its lawful employment.

19. Where any commercially imported motor cycle i3 
sold, offered for sale dr otherwise disposed of in contraven
tion of any of the foregoing clauses, by an importer, 
dealer or sub-dealer, through any porson employed by him 
or acting on his behalf such porson and also, unless they

a Court.a commor-

(2) The registering authority shall not register, or make 
an entry of transfer of ownership in the registration corti- 

->*/ficate in respect of, any motor cycle w.hich. ho knows or 
ha-s reason to believe to be a commercially imported motor 
cycle, unless Parts III and IV of the sale order or Parts 
II and III,of the transfer order, • as the case may be, are 
duly produced before him.

, (3) A commercially imported motor.. cyclo. shall. not. .be prove that they exercised due diligence to prevent such 
registered in the name of any person other than the per- contravention, the importer, dealer or sub-d jaler, as the 
son in .whoso favour the sale order is made. The transfer caso may be, and any person having charge, on behalf of 
of ownership of a commercially imported 'motor cycle shall tho importer, dealer or sub-dealer, of the placo where the

contravention occurred, shall be deemed to have contra
vened the said provision or provisions of this Order.

20. If in the opinion of the Central Government any

not be entered in tho name of any person other than the 
•transferee named in the transfer order: * ■
• (4) Save as otherwise provided -by an order- in writing
of the Central Government no note relating . to . any trans- importer has— 
action of hire purchase shall be .entered . .on. the .certificate (fl) contravened any of the provisions of this Order or
of registration in Form G'as set forth in tho First Schedule of fhe Civil Motor Cycles Control Order, 1945, or of the 
to the Act. Motor Vehicle Spare Parts Control Order, 1944 or of any
' " (5) * If the" registering authority is satisfied that the com- ofc her order under the Defence of India Rules in respect of 
mer orally imported mot£r cycle may properly be register- any motor cycle or any motor vehicle spare parts ; or 
ed, or. an entry may. .properly be made of transfer of (&) made any false declaration or statement in relation

. ownership in the registration certificate, he shall, subject to any transaction in respect of commercially imported 
to the provisions of'"this Order, proceed to register’ it or motor cycles, controlled motor cycles or controlled spare 
to make an entry of transfer of ownership in the registra- . parts ; or 
tion certificate, as tho case may be, in accordance with 
•the provision of the Act, duly completing Parts III and IV 
of .the s/il.e. order or Parts II and III of the transfer order relating to the operation or maintenance ot transport 
respectively and shall— vehicles ; or

(a) firmly attach Part III of the sale order, or Part II (d) been declared an insolvent : or
of -the transfer .order, as the case may bo, to the certificate (e) otherwiso sho wn himself unfit to continue as an
of registration ; • importer, . .
... (b) endorse- the certificate of registration with tho the Central Government may, without prejudice, to any 
•warnip^aet.out in-the-Eighth Schedule to this Order ; and other action that may be taken against any suen importer

(c) return Part IV of the sale order or Part III of tho direct the removal of his name from the Second Schedule 
1* transfer order, as tho caso may be, to the authority which to this Order whereupon such person shall cease to be an 
'^ issued it. importer for purposes of this Order.

13. No person shall transfer or attompt to transfer to 21. Any Court trying a contravention of this Order may 
anv other person any sale order or transfer order issued in direct that any motor cyole in respect of which 1io • our 
his^fayour. ' is satisfied that' this Order has been contravened shall be

14 No registered owner of a commercially imported forfeited to His Majesty, 
motor cycle registered in British India shall remove it, or •• -22.- The-Central Government may by general or special 
cause orallow it to be removed, outside • British India order exempt any motor cycle or class of motor cycles 
otherwise than in accordance with the general or special from all or any of JSFvntn? mnF 
permission in writing of the Provincial Motor Transport *IR[Oauso2(6)] ^
^°15. (1) Every importer or dealer shall keep such records Descriptions of motor cycles to which this Order applies— 

and furnish such returns in relation to commercially impor
ted motor cycles as the Central Government may from time 
to time by general or special order require.

(2) Every sub-dealer shall keep such records and furnish 
such returns in relation to commercially imported motor 
cycles as tho Provincial Motor Transport Controller may 
from time to time by general or special order require.

16. Eve^y importer, dealer or sub-dealer shall produce 
for inspection by any person authorised in writing in this 

4 behalf by ti e Central Government or the Provincial Motor 
Transport Controller at any reasonable timo any commor- 
cially1 imported motor cycle in his possession, and any 
accounts, books and such other records that are maintained 

re required to be maintained u rlcr elf use 15.

(c) committed any broach of the terms of any contract 
with the Central Government or a Provincial Government

TvpoMakeSerial No.

SECOND SCHEDULE 
[Clause 2 (d)]

List of Importers__
54321

Description i Description of 
of tho motor cycles

territory in in respect of
which the i 
Importer , has been 

has a trad - \ appointed as 
Importer

Place at 
which busi
ness pre

mises of the 
Importer 

are
j situated

which ho
S. No. Name of Importer

mg area

or a
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THIRD SCHEDULE 
[See Clause 2 (h)]

RCIALLY 1MP0R TED COMMERCIALLY IMPORTED
MOTOR CYCLES CONTROL MOTOR CYCLES CONTROL 

ORDER, 1945. ORDER, 1945
Sale Order, Part II Sale Order, Part III

Tr2Sportf(^ntfXinCiaI M°f°r Offioe °f lh° ProvVlciaI Motor
........ ■ • • • ■ Transport Controller ................

COMMERCIALLY IMPORT
ED MOTOR CYCLES 
CONTROL ORDER,

1915

Solo Order, Part IV <***- 
Offico of the Provincial MotorTransport Controller .........

COMMERCIALLY IMPORTED 
MOTOR CYCLES CONTROL 

ORDER, 1945.
Sale Order, Part I

Office of the Provincial Motor 
Transport Controller...............

No.No.
Date

Date To No. No,To
Date.......................
An order bearing 
number and date 
issued by me upon

Date..................................
An order bearing the 
number and date has be 
by me upon...............

the above 
has been ^bov6 

011 issued
Subject to tender of payment 

and to your having in your 
possession a commercially im
ported motor cycle not reserved 
for disposal in accordance with 
a prior order issued by me, you 

hereby* directed to deliver

Subject to tender of payment 
and to your having in your 
possession a commercially im
ported motor cycle not reserved 
for disposal in accordance with 
a prior order issued by me, you 

hereby directed to deliver

dealer.......................
directing him/them 

commercially imported motor 
cycle as follows :—
Make .......................................
Type ..........................................
Engine No...................................

to sell
are a dealer.......................................

directing him/them to sell 
commercially imported 
cycle as follows :—

to
are ato r • motopto whom this order has been 

given a commercially imported 
motor cycle as follows :—
Make.......... ,...............................

Type.............................................
at the following price..............
plus deliver}* charges from the 
premises of the importer
to the premises of the
dealer as sanctioned by the
Central Government to be
endorsed by you at the time of 
sale on Part3 II, III and IV of 
this sale order.

Parts III and IV of this sale 
order are to be duly filled in by 
you at the time of sale and to 
be delivered to the purchaser.

Take notice that if you de
mand or receive any payment 
or consideration in excess of the
said sum of Rs...........................
plus delivery charges mentioned 
above you render yourself lia- 
ablo to disqualification for 
handling the material and to 
prosecution under the Defence 
of India Rules.

to whom this order has been 
given a commercially imported 
motor cycle as follows :—
Make.................................... .........
Type..............................................
at the following price..............
plus delivery charges f om the 
premises of the importer 
to the premises of the 
dealer as sanctioned by 
the Central Government, to be 
endorsed by you at the time of 
sale on Parts II, III and IV of 
this sale order.

Parts III and IV of this sale 
order are to bo duly filled in by 
you at the time of sale and to 
be delivered to the purchaser.

Take notice that- if you de
mand or receive any payment 
or consideration in excess of
the said sum of Rs....................
plus delivery charges mentioned 
above you render yourself 
liable to disqualification for 
handling the material and to 
prosecution under the Defence 
of India Rules.

Make-----
Type .... 
Engine No.

To

ot exceeding 
plus delivery 

charges a3 sanctioned by the 
Central Government.

for payment
Rs To

>

Provincial Motor Transport 
Controller .......... ....................... for payment not exceeding Rs.

.............................. plus delivery
charges as sanctioned by the 
Central Government.

Provincial Motor Transport 
Controller ...................................

Sold on
to
Make.........
Type..........
Engine No, 
Price Rs... In accordance with the said 

order I/we have on...................

sold to...........................................Delivery charges by rail/sea 
from ............................................

Instructions
If on the expiry of t;n days 

after the issue by you of a 
notice that a commercially im
ported motor cycle is available 
for delivery against this order, 
the person named herein shall 
have failed to tender to you 
the price n.imed and delivery 
charges, this order 
void.
the purchase 
delivery charges in full the 
purchaser fails to take delivery 
of the motor cycle you shall 
after the expiry of one week 
after the money has been depo
sited be entitled to recover 
storage charges at the rate of 
rupee one per day.
Provincial Motor Transport 
Controller ..................................

recovered Rs,
Instructions a commercially Deported 

motor cycle...............................
Make ............................................

Type.............................................

Engine No.....................................
For Rs............................................

plus delivery charges by rail/ 
sea from.......................................
recovered Rs...............................

If oh the expiry of ten days 
after the issue by you of a 
notice that a commercially im
ported motor cycle is available 
for deliver}’ against this 
order, the person named here
in shall have failed to tender 
to you the price named and de
liver}' charges, this order shall 
bo void. If having deposited 
the purchase money and de
l-very charges in full the pur
chaser fails to take delivery of 
the motor cycle you shall after 
the expiry of one week after the 
money has been deposited be 
entitled to recover storage char
ges at the rate of jupee one per 
day.

shall be 
If having deposited 

money and

Dealer • • •
Sub-dealer Dealer

Sub-dealec
Date..........

>
:*The motor cycle has been 

registered by me as ..................

Registering Authority 
Date.............................

(To be pasted into the Regis
tration Book.)

on
The above is a true state

ment ............................................
Provincial Motor Transport 

Controller....................................
Purchaser

Date
(Copy to be retained by 

dealer or sub-dealer who is to 
complete entries on reverse and 
obtain signature of purchaser).

(Counterfoil to be retained in 
th.* office of Issue),

L
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-THIRD SEHEDULE—Reverse
COMMERCIALLY IMPORT

ED MOTOR CYCLES 
CONTROL ORDER, COMMERCIALLY IMPORTED 

MOTOR CYCLES CONTROL 
ORDER, 1945.

Sale Order Part II Reverse. 
In accordance with this Order

I/wo have on.................................
cold to
moidaily imported motor cycle 
Make................................................
Type.................................................
Engine No......................................
Eor Rs.............................................
pl-us delivery charges by rail/sea 
from.................................................

1945

Salo Order Part IV Reverse

Tho motor cyclo has 
registered by mo as ..

(Registration mark

been

assigned .oom-on

Part III of this order has 
been pasted by me into tho 
Registration Rook issued in 
respect of the motor cycle 
described in this part. I have 
also caused 
endorsement

the necessary 
required by 

clause 12 (5) {cl) of the Com
mercially Imported Motor 
Cycl s Control, Ordor, 1945 to 
be made in tho registration 
book.

Rs.
Dealer*

Sub-dealer.
Returned to tho Provincial 

Motor Transport Controller. . . . Date

The
correct.

above statement ia

Registering Authority Purchaser
Date Date

FOURTH SCHEDULE

[See Clause 2 (j)]

COMMERCIALLY IMPORTED MOTOR 
CYCLES CONTROL ORDER, 1945 

Tranfcr Order, Part I 
Office of the Provincial Motor Transport 

Controller..................................... ............................

COMMERCIALLY IMPORTED MOTOR 
CYCLES CONTROL ORDER, 1945 

Tranfer Order, Part 11 
Office of tho Provincial Motor Transport 

Controller.......................................................... ..

COMMERCIALLY IMPORTED MOTOR 
CYCLES CONTROL ORDER, 1945 

Transfer Order, Part III 
Office of the Provincial Motor Transport 

Controller.................................................................
No .. Date................................
i s J^ereby authorised to tranfer the com
mercially imported motor cycle.
Registered No 
Make

No NoDate.................................
is hereby authorised te transfer the com
mercially imported motor cycle.
Registered No.
Make

Date.................................
is hereby authorised to transfer the com
mercially imported motor cycle.
Registered No 
Make TypeType Type
ToToTo
Provincial Motor Transport Controlbr....

The transfer of ownership has been 
entered by me on 
the Order has been pasted by me into the 
Registration Book issued in respect of the 
motor cyclo described in this Part. I 
have also caused the necessary endorsement 
required by clause 12(5) (6) of the Com
mercially Imported Motor Cycles Control 
Order, 1945, to be made in the Registration 
Book.

Returned to the Provincial Motor Trans
port Controller.......................................................
Date.................................

Provincial Motor Transport Controller....
The transfer of ownership has been enter

ed by me on...........................................................
Registering Authority..........................................
Date.....................................

Provincial Motor Transport Controller....
To be retained in the office of the 

Controller................................................................. Part II of

To be pasted in ttie Registration Book

Registering Authority
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FIFTH SCHEDULE
(Clause 3) _ ... ri at ^ fn i* Cvoles. Control Order,

.. .being an importer un 1 rr t i> Comnijrci illy mP^.r A ^ _ lTl ^or cycles. V' our
........to be a dealor/sub-dealer for the distribution o • ‘ ‘ ‘ .
............. and the territory in which, you huve a Un 1 E>

I
1945, appoint you.....................
piece of business will be............ r^Distributor

Copy forwarded, to the I’rD^'?ia> Motor Transport Controller^
War Transport Department, New Delhi.

Distributor

SIXTH SCHEDULE
(Clause 5) _ . ,

Return of Commercially Imported Motor Cyclzs Receive.______

reported as received II
Description of motor cycle Now

Balance on | 
order

Quantity reported 
as received in the 

last return

RemarksQuantity 
• ! ordered Date of receiptMake QuantityType

Forwarded to the Secretary to the Government of India, War Transport Dupartmsnt.
ImporterDate

SEVENTH SCHEDULE 
(Clause 7)

Maximum Retail Prices of Commercially Imported Motor Cycles
Make Typo NoteMaximum Retail Price

The Government of India have authorised dealers and sub-dealers to charge 
in the case of new commercially imported motor cycle to be sold in accordance 
Iwith a sale order, in addition to the retail price, delivery charges from tho premises 
!or the importer to the premises of the dealer (bub not from the premises of the 
[dealer to tho premises of the sub-dealer) consisting of such items as sanctioned by 
(the Government from time to time. The items at present sanctioned are............

Dealer
Sub-dealerDate

EIGHTH SCHEDULE 
[Clause 12(d)(6)]

Endorsement to be made on Certificates of Registration of Commercially Imported Motor Cycles
..................... WARNING

The motor cycle herein desc ibed is a “ Commercially herein described except in accordance with a transfer 
Imported Motor Cycle ” under the provisions of the Com- order granted by the Provincial Motor Transport Controller 
merciany Imported Motor Cycles Control Order, 1945. 3. The Court trying a contravention of the provisions of
une Order is made under rule 81 of the Defence of India the said Order may direct that any motor cycle in res 
Rules Contravention of any provision of this Order is pect of which the Court is satisfied that any such provi- 

.punishable with imprisonment for a term which may sion has been contravened shall be forfeited to T-Tici 
extend to threo years or with fine or both. Majesty.

2. In particular the registered owner for tho time being D r R.UTNAM
shdJ not sell or otherwise dispose of tho motor cycle _______ Joint Secy, to the Govt, of India

Curiae . ; Printed und Published by S. H. Khan, Superintendent, Govt. Press, 0. G. 20—433—17-8-1045
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